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Office of The District Magistrate, Gautam Budh Nagar
Ref: 19 % / /\7'67."7%%4/ Date: Z/@/dfb'-/

To,
The Registrar,
The National Green Tribunal,
Principal Bench,
New Delhi
E-mail- judicial-ngt@gov.in

Sub:  Response of District Magistrate, Gautam Buddha Nagar in compliance of the order dated
23.04.2024 passed by Hon'ble National Green Tribunal, New Dellhi in Original
Application No. 143 of 2024 Dr. Gaurav Thakral Versus State of Uttar Pradesh & Ors.

. Please refer to the order passed by Hon’ble National Green Tribunal on dated 23.04.2024
passed by Hon'ble National Green Tribunal, New Dellhi in Original Application No. 143 of 2024
Dr. Gaurav Thakral Versus State of Uttar Pradesh & Ors, as per said order, it is directed to file
response from State of Uttar Pradesh through District Magistrate, Gautam Buddha Nagar in said
matter. Site inspection of M/s “City Plaza” Commercial Pocket- C 2, Gaur City, Plot No.GH- 01,
Sector- 4, Greater Noida, Gautam Buddha Nagar in question was carried out by the Joint
Committee on dated 17.05.2024. Accordingly, Joint Committee report/response is annexed
herewith and forwarded to you with the request that the same may be placed before the Hon'ble

Tribunal.

ours Sincerely
Enclosure- As above

" 0\* v‘\
(Manish Kumar Verma)
istrict Magistrate
Gautam Buddh Nagar
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Compliance Report
In
Original Application No. 143/2024
Dr. Gaurav Thakral
Versus

State of Uttar Pradesh & Ors.

Order Date — 23.04.2024
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1. Background
Hon’ble NGT passed order on 23.04.2024 in O.A. No. 143/2024 in the matter of Dr Gaurav
Thakral Vs State of Uttar Pradesh & Ors. and relevant paras of the order dated 23.04.2024 are

reproduced below: -

......... 1. Mr. Gaurav Thakral has sent by post the present letter petition to this Tribunal, which has
been treated and registered as O.A. No. 143/2024.
2. The relevant part of the letter petition enumerating grievances of the applicant is reproduced as

follows:- “X X X X 1% Rt @i g @ wry afia oRar (fe 9 wRay) 7 [T
WWWWW#WWWWWWWﬁWa%
@y & g% H/
TEI5Y,
sft 7eroT TN (A F S)) e v W gaed gigde fafads grer Rt wirer”
mafifae gipe —d 2 AN RE wile Tav—s Ya-1, HIcv—, Jev AIvEl dve,
TicAgE TR, G0H0 5 Baffge FiEeiRT T AT g A ) Rict @iren #1 ¥
WWWWWWWWWWW?/WWWW#
sufire gegreT @l Ferd § WWWW/W&#WW@N
78l @1 TE &/
WWWWWWW@WWWW%WWW
e Bgm—016 @ WIRETA &7 quiaar Seergd & Ya S0H0 a7 3T (9GS,
e vF w@rEad]) FEraen 2021 Pl GooltT &
Ryd) @i &7 FST HY Goll ¥l Tl &, Rress gafaver & g Ugd Vel & V9 arg
ggfia & Vel &, @ g (597 T [Fare) ST 1981 BT GooreT &/
FEad ) aF FeT @ Sora e Ol &, Rree R @irom va qoidid @l
W@W?W#WWWWWW@W?/
Wvﬁwmﬁmﬁﬁé@m%wmﬁaﬁﬁaéﬁ@ﬂwwﬁw
W#WWW@WWWWWWW?&W@?W(M
wffer vRay) @1 SIfeEEaT [T AT E Rraer aiara Refyr % vageld SV Brav [3778
& TS BT [perr HY ST &
meﬁwwmmﬁwﬁé@ﬁ@ﬁaﬁﬁmﬁwﬁwvﬁﬁ/w
WWWWW?W@WWWW?WJWW@?/
3. Prima facie the averments made in the application raise substantial questions relating to
environment arising out of the implementation of the enactments specified in Schedule-I to the
National Green Tribunal Act, 2010.
4. In view of the averments in the application, we consider it appropriate to have response of (1)
State of Uttar Pradesh through the Chief Secretary, State of Uttar Pradesh, (2) Commissioner,
Municipal Corporation, Gautam Budh Nagar, (3) UPPCB and (4) District Magistrate, Gautam Budh
Nagar, who stand impleaded as respondents No. 1 to 4. The Registry is directed to prepare and
attach memo of parties to the application and issue notices to respondents No. 1 to 4 requiring them
to file their reply/response within one month.
5. In view of the averments made in the application, we also consider it appropriate that a Joint
Committee be constituted to verify the factual position and take appropriate remedial action.
Accordingly, we constitute a Joint Committee comprising of representatives of Municipal

) S T
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Corporation, Gautam Budh Nagar, Central Pollution Control Board, Uttar Pradesh Pollution Control
Board and District Magistrate, Gautam Budh Nagar and direct the same to meet within one week,
undertake visits to the site, look into the grievances of the applicant, associate the applicant and
representative of the concerned project proponent, verify the factual position and take appropriate
remedial action by following due process of law. The Uttar Pradesh State Pollution Control Board will
be the nodal agency for coordination and compliance.

6. Replies/responses by the respondents and Eactual and Action taken Report by the Joint Committee
be filed by email at judicial-ngt@gov. in preferably in the form of searchable PDF/OCR supported PDF
and not in the form of Image PDF at least one week before the date hereby fixed.

7. In case of non-compliance exemplary costs may be imposed on the defaulting
respondent/Members of the Joint Committee and also on the nodal agency.

8. List for further consideration on 24.05.2024.

1. Action Taken by The Joint Committee

In compliance of Hon’ble National Green Tribunal order dated 23.04.2024, Joint inspection of
“City Plaza” Commercial Pocket-C 2, Gaur City, Plot no. GH-01, Sector-4, Greater Noida, District
— Gautam Budh Nagar was carried out on dated 17.05.2024 in the presence of complainant and
project proponent by the Joint Committee comprising of following officials:
a. Shri Atul Kumar, Additional Divisional Magistrate (F/R), Gautambuddh Nagar.
b. Shri Santosh Kumar, Officer on Special duty (OSD-Health), Greater Noida
Industrial Development Authority, Greater Noida.
c. Smt. Suniti Parashar, Scientist-C, Central Pollution Control Board, Delhi.
Shri Deo Kumar Gupta, Regional Officer, U.P. Pollution Control Board, Greater
Noida
e During inspection, it was informed by the complainant to the Joint Committee that
collection of municipal solid waste generated from said complex is being done in
setback area of said project, which is the main cause of foul smell and waste is also
scattered on service road.

e Main observation of the Joint Committee are as follows: -

i. Site inspection was carried out on dated 17.05.2024. It was found that collection,
segregation and disposal of municipal waste generated from project is being done
by the project proponent.

ii. It was found that work of collection of waste has now been shifted in basement area
of multilayer car parking adjacent to commercial complex and that’s why no foul
smell was observed in that area in question.

iii. Bleaching powder/ anti odour chemicals is being applied to control foul smell in
Organic Waste Converter (OWC) section.

iv. No foul smell was observed due to handling and operation of Organic Waste
Converter (OWC) section in nearby area.

V. It was informed by project proponent the dry waste is being sent to authorized
vendor but no record/agreement was provided by project proponent to regarding
disposal of dry waste through authorized vendor.

ooy =
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Vi. Logbook is being maintained regarding quantity of daily generation, duration of
operation of OWC per day, electricity consumptions per day and disposal of MSW
(dry and wet) in project. In view of logbook total quantity of waste is 340 kg/day
(dry-270 kg and wet-70 kg) and OWC machine capacity is 250kg/day.

vii. Project proponent has addressed shortcomings raised by complainant and
complainant has expressed his satisfaction through his letter dated 17.05.2024, copy
of same is annexed as Annexure-1

Recommendations:
> Project proponent shall ensure to provide adequate numbers of dust bins for effective
collection of MSW generated from the complex.
» Shops keepers shall ensure segregation of waste at source in dry and wet dust bin
separately.
» Project proponent shall ensure operation of OWC machine effectively on regular basis
to avoid any foul smell problem in future.
Project proponent shall insure proper disposal of dry waste through authorized vendor

Y

of Greater Noida Industrial Development Authority.

e Photographs taken during inspection are annexed as Annexure-2.

Above status report is being submitted for kind perusal and consideration please.

AN

7 51004 ,
(Deo Kumar Gupta) (Suniti Parashar), i ,g' 2024y
Regional Officer, Scientist-C,
U.P. Pollution Control Board, Central Pollution Control Board,
Greater Noida Delhi

( Santosh Kumar),
Officer on Special duty (OSD-Health),
Greater Noida Industrial Development
Authority.

(ﬁ \’l\ M

(Atul Kumar)
Additional Divisional Magistrate (F/R),
Gautambuddh Nagar.
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Annexure-2

IAccuracy. 600.0m
Time: 17-052024 1119
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ttude: 28615185
Longitude: 77.427434
1174 313m
; . 150m
e 170520241033
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(Environmenta| Engineers & Consultants)
Manufacturer of Organic Waste Composter Machine
(Automatic/ Semf Automatic), Industrial Shredder

NATIONAL ENVIROCARE ENGINEE

Air Pollution Control Device, Waste Water Treatment Plant.

Acknowledgement

h-
eSS

Final Installation and Commissioning Report and Handover to Party

We at IP Estates Pvt. Ltd Gaur Biz Park Plot No. I, Abhay Khand-II Indirapuram Uttar
Pradesh-201010 India. hereby state that 250 kg fully automatic waste composting (WCM-250,
Serial No.NEE/OWC/138) has been successfully installed and commissioned by M/s National

Envirocare Engineers 1707, Sewadham Mandoli Road, Krishna Vihar, Loni, Ghaziabad,

Uttar Pradesh-201102

Site Address- City Plaza Gaur City-1, Sec-4, Greater Noida, Near 4 Murti U.P. -201318,

India

The Commissioning specifications are as follows,

1. Start Date / Time— 11 MAY 2024

Check Point Checked Status
Main Motor Gear Box ; 0k
Shredder Motor Gearbox Ok
Blower Motor = - - Ok
Heating System Ok

| Shredder Forward/Rey Ok

| Electrical Panel ‘ Ok

Name: S\agj/u» mr

Designation: Mo/
IP Estates Pvt. Ltd d
Association

Date: |} [NG)opn 7

Seal & Signature:

Name: Pankaj Kumar

Designation: Secvice Engineer
Company: M/s National Envirocare
Engineers

Date: 11/05/2024

Seal & Signature:

n ﬂ"io J
uthorized Signatory)

1707, Sewadham Mandoli
Website~www.nationale
Email: nationalenvire

Road, Krishna Vihar, Loni, Ghaziabad




Implicate Copy

GSTIN: O9RQHPGASIMPYZE

TAXINVOICE

NATIONA ?'WROCARE ENGINEERS

" .

Kﬂ;::;;ih?r. Lanl, Ghaziabad, Uttar Pradesh- 201102

2= S fln M www.ratinnalenvivocare.com
@amail.cam, Infugon; tianalenvirncare.cam

1707, Sewadham Mandoll Road,
AANOTLL EWVIKOCARE Mohile No. 800460383
i Emall: nationatenvl

Transpngtation Mo - By Raaet

Reverve Charges :[Yes/Na)

Vehiole Numbser.
invalce No- 107 o :u:::l‘;"' DLILAK IR0
Itivolce Dates 1-May-24 o, MSumrl,v i 10-May-24
Slaler tetar Pradesh

Betalls of Consipnee  Shipped to)-
Nine- City Plaza Gaur City: 1, Sec4

Netalls of Receiver (Rilled to)-

lo- 1P Estates Pyi. Ltd
Add: Gaur bz Park Plot No. |, Abhay Khand-1 Indir s Greater Natda, Near § Murti UF. 201310, lndia
Uttar Pradesh-201010
States e, Caile-
State- Utar Pradesh GSTINNO.
State Code- 04 “" NG, Dt.-
GSTIN Number- (HAANCIZGRADTEL Vendot Cade-
Sr.No. Descriplion of Guods & Services ISN Code Quantlty Rate Tatal Amount (Rs}
HeTH I Yo 401, 7R 0D 40178600

Automatiz Compact Machine Capaeity 250 Kg with
Inbuslt Shredder.

-

.

Total R 4.01,786.00

Less Discaunt
Fresght/Cartage [UAF

Total [nvaice Amount in Words-

VR, F ¢ FIf onl
INR .. Four [ac Fifty Thouands Rupees Only T st RN i —
i CRSY 6% 24,007.00
Add SGST %, 440706
HANK DETAILS:- HANDHAN BANK - 1681 % 3
ASC- 1022000204:4077 (FSC-BDBLO0O1Y6Y , BRANCH « VIVER oLl Aimiunt aRer Tav T

VIHAR DELIY 310095

__.-—-/‘_-

For NATIONAL ENVIROCARE
ENGINEERS

TEUMS & CONDITIONS
Caadte anee s ardeapatetad vaniun b Laken bach

i
M Payosad wre b b noaake s oy wl 1 oepue s NEFT /R TGS Bawk lival|

Engine
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cFXV M/S IP ESTATE PVT. LTD

ur awn world
Gaur Biz Park, Plot No.-1, Abhay Khand-II, Indirapuram, Ghaziabad (U.P.)
201010 Tel: +91-120-4343333, Fax: +91-120-4167319
Website: www.gaurcity.co.in

Work Order

M/S Bhavya Enviro Services
House No. 100, Devta, Village Devta, Gautam
Buddha Nagar, Uttar Pradesh - 203202

Reference : [Same Rates of Previous Vendor

W.0.No: |[IPEPL/SWM/GC2/CP/BHAVYA/2023/5

PAN NO: LIVPS7500P
GSTIN. : 09LIVPS7500P1ZW Date : 01/08/2023

Contact Pe\}rson: éontract
Ms. Shashi & Mr. Deepak (8010050600) Bartad 5 Years
Email: deepbhati3040@gmail.com it &

Sub: Contract for Shop-to-Shop Collection and Disposal of all the Solid Waste generated at “Gaur City PLAZA” along
with Common Area Township Garbage at Gaur City Township Project Plot No. - GH-01,Sector-04, Greater
Noida (West), Gautam Buddh Nagar (U.P) ‘

Dear Sir,

With reference to your revised offer and our subsequent discussion, the company M/S I.P. Estate Private Ltd. (IPEPL)
(First Party) is pleased to award the above mentioned work to M/s Bhavya Enviro Services. (Second Party); this work
order is subject to the terms and conditions mentioned herewith. If these terms and conditions are acceptable to you,
please sign the copies of this Contract in duplicate as a token of your acceptance.

Whereas the First Party is having a Commercial Project “Gaur City PLAZA” at Gaur City Plot No. - GH-01,Sector-04,
Greater Noida (West), Gautam Buddh Nagar (U.P). The Second Party has approached to the First Party for the Work of
Solid Waste Management of the above Commercial Project and the First Party has awarded the said work to the
Second Party for the above Project “Gaur City PLAZA” at Gaur City Plot No. - GH-01, Sector-04, Greater Noida (West),
Gautam Buddh Nagar (U.P). The Second Party shall make its own arrangement for Shop-to-Shop collection, segregation
and suitable treatment of the solid waste as being generated from shops and will treat, recycle (to registered vendors)
and dispose etc. according to the Solid Waste Management Rules,2016 issued by Ministry of Environment, Forests and
Climate Change (MoEFCC), Govt. of India .

1. Scope of Work of the First Party- The First Party Shall -
i. Pay - Provide Charges to the Second Party: Against all services provided to the first party, as per scope of this Work
order:

e Rs. 30,000 Rs. (excluding taxes as épplicable) per month fixed for collection of garbage twice a day.

2. Scope of Work of Second Party - The Second Party shall-

i. Collect Solid Waste in Containers (Shop to Shop): To ¢
collector persons of the ‘Second Party’ shoul
safety accessories. For ¥ ¢

e i
wvd aste in the project, on daily basis. The waste

M/S Bhavya Enviro Services

. Jal
<

(Authorized Signatory)




ZUIE] M/S IP ESTATE PVT. LTD

ur own world
Gaur Biz Park, Plot No.-1, Abhay Khand-II, Indirapuram, Ghaziabad (U.P.)
201010 Tel: +91-120-4343333, Fax: +91-120-4167319
Website: www.gaurcity.co.in

ii. Keep All Equipment / Tool: The Waste Collector persons should keep all cleaning equipment/ tools including a mat
and viper to keep the place clean and under hygienic conditions throughout the process of waste collection,
transportation and disposal of solid waste and thereafter out of the site as per scope of this WorkOrder.

ili. Transport Solid Waste and Clean the Site- All organic and inorganic solid waste collected from the project would be
taken away by the Second Party without any charges to the First Party. This solid waste shall be transported from the
OWC Machine(s) premises and the site shall be cleared latest by 3 PM, in proper hygienic habitable conditions, by the
Second Party, on daily basis.

iv. Provide Staff for the above Operation & Maintenance: All the staff required carrying out the said job of collection,
segregation and disposal of solid waste and allied activities shall be provided by the Second Party without any extra
charge to the FirstParty.

V. Make All the Statutory Compliances:, The Second Party shall provide all Personal -Protective Equipment’s/ tools like
uniform, disposable mask, gloves, gumboots etc., including all statutory compliances for carrying out the said job at its
own cost without any financial burden to the First Party.

vi. Minimum 3 No. Manpower should be available at site (If required extra manpower provided by vender.)
vii. All required chemical should be provided by vender.

viii. Tractor trolley with helper should be available at site for day shift 12 Hours for dry waste.

3. Terms and Conditions-

a) That this contract will be for a period of 60 months. The First Party reserves the right to renew or extend or terminate
the contract with a notice of 30 Days to the Second Party.
b) The Second Party has to provide List of vendors/ agencies for sale / disposal of various non-biodegradable material

including paper, glass, aluminum, iron, plastic, cloth, wood, Battery, e-waste, sanitary napkins etc. with details of
their respective addresses and Telephone No. to the First Party within 15 days of signing of this Work Order.

c) The Second Party will raise the bill before Sth day of every month and the First Party shall make monthly

d) payment for the work performed by the Second Party with applicable tax(s) within 21days.

e) Thatin the event of any failure on the Part of Second Party to fulfill any and/or all the terms of this contract, the First
Party shall have the right, among other things to rescind this contract and/or to get the work done by himself through
any other party at the cost of the Second Party.

f) That no compensation shall be payable by the First Party to the Second Party in the event of cancellation/suspension
/ postponement of this contract. d.

g) That the staff of the Second Party working at the si ah
regarding entry with proper Identifica 'opgﬁﬁ S rmaintenance office of the First Party, exit and .
safety precautions and maintain Et@(dw’cipline.

M/S Bhavya Enviro Services

(Authorized Signatory)
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U M/S IP ESTATE PVT. LTD

ur own world
Gaur Biz Park, Plot No.-1, Abhay Khand-II, Indirapuram, Ghaziabad (U.P.)
201010 Tel: +91-120-4343333, Fax: +91-120-4167319
Website: www.gaurcity.co.in

acts, Rules and regulations made by the Central and the state Governments or Local Authorities. In the event of any
financial liability attributed to the First Party, the Second Party hereby agree to reimburse that to the FirstParty.

i) That this contract shall be deemed to have concluded at Gautam Buddh Nagar and only the courts at Gautam Buddh
Nagar shall be competent to deal with thematter.

j)  That the acceptance of these terms & condition shall be deemed to have been implicitly given by the Second Party
unless these term & conditions are modified in writing by the First Party, these shall be binding and conclusive on the

SecondParty.

4. Terms and Termination

4.1 The term of this Agreement shall commence from the Effective Date of this Agreement and shall be valid till the
expiry of 1 (One) years from the Commercial Operation Date, unless terminated earlier (“Term”).

4.2 Termination for First Party Event of Defauit

Second Party shall have the right to serve a notice of termination of this Agreement on First Party and thereby terminate

this Agreement if:

° upon occurrence of an Insolvency Event of IPEPL;
° failure of First Party to meet payment obligations as set forth in this Agreement, for a period of - sixty (60) days,
° Defaults on any other material obligations under this Agreement, affecting the performance of Second party and

does not rectify such default within sixty (60) days from the date of receipt of written notice from Second Party to
First Party intimating the occurrence of suchdefault.

4.3 Termination for Second Party Event of Default

First Party shall have the right to terminate this Agreement with Second Party if any of the following events occurs
and is not remedied by First Party within a period of 30 (thirty) days of its coming to notice of Second Party.

(a) upon occurrence of an Insolvency Event of SecondParty

(b) if Second Party abandons the operation of the Project and/or fails to Manage Solid waste in accordance with this
Agreement after the Commercial Operation Date for more than 15(Fifteen) Consecutive days or more than 30

(Thirty) days in ayear;

ance practices at the Project; or
(d) if Second Party defaults in any of its Oingmmd' greement,
AN

(c) if Second Party conducts imprq:@l'n\!-g‘s Eoperatl

M/S Bhavya Enviro Services
Qo
(Authorlzed Slgnatory)
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A M/S IP ESTATE PVT. LTD

ur own world
Gaur Biz Park, Plot No.-1, Abhay Khand-1I, Indirapuram, Ghaziabad (U.P.)
201010 Tel: +91-120-4343333, Fax: +91-120-4167319
Website: www.gaurcity.co.in

(e) if Second Party breaches any of the representation and/or warranty set forth by it in this Agreement,

(f)  in case of threat to safety and security of the Premises/building on which Premises is located/ occupants of the
buildings on which Premises is located due to any commission/omission of Second Party or its agents, contractors,
servants, vendors, material men or suppliersetc.

(g) Second Party shall immediately stop operation of the Project in case of occurrence of any of the events as
mentioned above in thisAgreement. :

5. Notices

11.1 Notice Addresses
Unless otherwise provided in the Agreement, all notices and communications concerning the Agreement shall be in

writing and addressed to the Parties at the addresses set forth below:

In case of notice to Second Party:
Name: Ms. Shashi & Mr. Deepak
Email: deepbhati3040@gmail.com
Mobile: (8010050600)

If case of notice to First Party:
Company Name: M/S I.P. Estate Private Ltd.
Address: Gaur Biz\Park, Plot No-1, Abhay Khnad-li, Indirapuram Ghaziabad U.P -201010

6. Confidentiality

Confidentiality Obligation: Each Party undertakes not to disclose the terms of the Agreement (but not its execution
or existence) to third parties.

7. Governing Law &Jurisdiction

This Agreement shall be governed by and construed in accordance with the laws of India. The Parties agree that the
courts in New Delhi shall have jurisdiction over any action or proceeding arising under the Agreement.

8. Entire Agreement

This Agreement constitutes the entire agreement between the Parties hereto with respect to the subject matter of this
Agreement and supersedes all prior agreements and undertakings, written or oral, with respect to the subject matter-
hereof executed between Parties and as otherwise expressly proviqa. therein. The Schedules annexed to this
Agreement also form a part of this Agreement. 5 PV‘\ L
p. Est?
Fo" \.v

If the above terms and conditions are acceptable to M/S Bhavy.

.‘OﬁMe’ase sign the copies of this Work Order/

Contract in duplicate as a token of acceptance. Authoﬂse
FoWsmR F Pyt Lited : M/S Bhavya Enviro Services

gl

(Authori_ze;d,Si&gnag:prgy(),ry (Authorizé/d ’éignatory)
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Monthly Report - Solid Weste Management /\\\\\l\\\

site.Name :- City Plaza Gaur City -1
Name Of Vender :- Bhavya Enviro Service ﬂ:\mm_\gﬂznm S zj/
Time Of Start of Dry Waste Wet West Total Waste glectric Meter N KWH Mark Signature of Gayr
Date Waste Collection | CollectioninKg. | Collection in Kg. | Collection In Kg Reading = — Maintenance Officer
01 May 2024 “ co fAm |2 Lo Mom. 2.2 o k_‘ﬂb\\w\\\lw.ol.wa*FL e EN/W
02May2024 | <9 ' 1 o S B0 . 2 AN I.\E.T_\b!\\\ G . Sk
03May 2024 | — e | 225 K n o,\o]/r\ll.l\s\m*\\\\\mJﬁr \._\w “ M._; QF/J.VAF
nwr A U 2
04May2024 | 0 o 2 9 B N \ﬁ\rkk\l ‘o ys \r 1< o = |
05May2024 | g 'as fh.] 9 oo < 2t | uLSt - v of —t+———f= |
[o6May2024 | — .2, [ 0 — Py 2 4 L — a . ugpe e P/lrx\/
gi&moﬁ <7 ‘oo O~ )w(OO .ho A Q__,.Nm_vl\.f o ol ’L’\I
[emav2od | 310 | 2eq LG e o S PASIT ok
|09 May 2024 “:oofh]| 2Ro £0 3 Yo 25fe mf o
[ 10 may 2022 2 s P 2190 < Y T2 . _0.99\.\. L _O
11May2024 | — ' (T (|~ 5 Q' o £ 2o [N .9:@) AN Dl |
12May2024 | 3 1. ] 2| o P 2L L D.T\d,_?f ) O\WOlv( J
13May2024 | —3 'o= (Lo -~ 9o —r T, = MEAw s S [
18May2024 | 2 &  ‘fam N o A U o Ut AYo f | a3 |Vl
15May2024 | 5 1S A | Bty o A o ) [o'sefre| T © ol [
16May2024 | 3" dofhe| 9 T 7o Yo lmmmﬂ a'Xo I — Dl !
17 May 2024 | 2 ' f
18 May 2024 |
19 May 2024 |
20May 2024 | [
21May 2024 |
22 May 2024
23 May 2024
24 May 2024 | _
25 May 2024
26 May 2024
27 May 2024
28 May 2024
29 May 2024
30 May 2024
31 May 2024
Details of consumables and maintenance work.
Note.
1. mmwm_..:m dustbin( 220 KG. Capacity each ) should be available for drty, Wet waste Fﬂa.
2. This site should be properly ventilated and in gyhienice condition »Qaqu g
3. Brief details about the solid wast management process & the vender shoule be diplayed at the site \ P ES
: \nv\mo//
Nime & ignature Uthame & Signature
(SWM vender) ( Facility Manager)
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~ Greater Noida Industrial Develoy,men A uthority

69,Chitvan I _Nojdp, ¢, MM Laan S ager. 201306
"LGNBl’lm""lq‘c“\l'tm'lgy& CONDITIONAL wi e
Dmcd Ie. ‘-’g..... 1 . y .'.\.l‘J wilh respect puint )|
...rz{ .' "1‘-. i n yilicoion ('("LA.V’ sed 27
To ll VI e it amendiment froen time 1o |
L 3 Imea nrd o i—u’.ﬂllu | 140920600 !
Gaur Sons Hi-Tech Infr. () L 2 N dated 14-09.c0
M’;’_K,Vl\'nk\'lhnr l'}-lu.d by M.nnll_v of Lnvironment & |
D;",w." \ Forest and  point  no. 18 vis-h-vis
D fuidelines di15.11.2012 of C.G.W.A.
Sir 3

' With reforence to your application no-5584, dated-04,02.2013 far grant of Sanction of Bullding plan on Plot no~C-2/GH-1,
Sector.q, | have 10 inform you that tho sanction Is being granted by the Authority with ite following canditions:

I.  This sanction is being granted under the provision of ‘The Greater Noida Industrial Development Arca Building

Regulation 2010, :
2. The validity of this sanction is up to-5 Yenrs
3. Incaseallotment is cancelled/lease in detenmine or whatsacver reason by functional department, aforesaid sanction shall

. atomatically be deemed to have been withdrawn, i ‘ -
@ < Duringthis period, after the completion of construction it Is necessary to apply for occupancy certificate. Time extension

charge shall be payable as applicable,
If demanded by the Authority. You shall be liable to. pay charges for the provision of any further

facilitics/development/improvement, : .
6. A copy of the sanction drawing shall always be kept at sitc and shall be made available to any ofTicer of the Authority on

demand.

7. No addition/alteration is pennitted in the sanctioned drawings. For any changes prior permission form the Authority
required. - A :

8. Ygu shall be responsible for carrying out the work in accordance with the requirements of Greater Noida Industrial
Development Building Regulation 2010, And directions made form time to time.

9.  Prior permission is required before digging an under ground bore well,

10, No activity other than as specified in lease deed shall be permitted in the premises

11. Prior permission is permission from the Authority is required for temporary structure also like labour huts & site office

12. Gate shall open on to the service road only, Dircct access to the main carriageway shall not be provided.

13. Services, rain water harvesting shall be laid as per approval of Authority, - | '

14, No parking of any kind shall be permitted on r/w of road. =~ ;

15. Pejometer shall have to be installed as per direction issued by Authority, , ,

16. Complying with all the requirement for obtaining NOC from varjous departments prior to submission of application for
occupancy shall be the responsibility of allottee irrespective of the proposal sanctioned by GNIDA.

17. Before starting construction, the NOC Is requircd from Ministry of Environment & Forest under notification no-

- 6O(A) dated 27-1-1994 and its amendment from time to time or under notification dated 14-09-2006 which ever is

. applieable. The copy of-shall be submitted to the A_u’lho::»'lty. i é}on»s!r.‘uii::ﬂpn s started before obtaining the NOC,

the sanction shall be treated us cancelled, - , =
18. Before stariing construction, the NOC Is:required from Central Ground Water Authority under notlification

dsted 15.11.2012. The copy of N.O.q; ,_fr'qui C.G.W.A: shall be ‘submitted to the Authority. IT construction is
started before obtaining the NOC, the sanction shall be treated as canceled.

ow
4\\ T\
LEENU SAHGAL
- GM (Plng, & Arch)

* ; L T POENIE 0 oLy
§ 3 b : pon Fj," .l
b Tk

Encl:  COPYofmnciioned drawings () i - ‘-
Copy 'o: OM, (Engf‘;,) for Information gnd n.a, ‘,
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PARKING DETAIL AT P-1 MLCP, GAUR CITY. GR. NOIDA
[PARKING DISTRIBUTION DETAIL

TOTAL PARKING PROPOSED
|[REQUIRED PARIONG DETAIL

FAR AREAECS REQU| NO.ECS |

AuthorisedSi PROPQSED SHOPPING CENTRE *CITV PLAZA"

ATPLOTNO C-2, GAUR CITY,GREATER NOIDA FOR
M/s. GAURSONS HI-TECH INFRASTRUCTURE (P) LTD.

SITE PLAN & PARKING DETAIL
N P WATETR & ASSSCUTHS VT DD
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